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4 CA 1262 of 1997 	 Dct.. of Order : e2-052003 

present : Hc.n'b.Io 'r. S. Bisuao, Administratjijo 1Iember 

Han'ble nr. A. Sathat, Khan, JLdicial Iø.ib' 

Ajit Kr. Bose 

—v5 

t.r. Railway 

For the Applicant : Fir; P. Chatterjee,COLflSGJ. 
As. C. Banerjoo, Counsel 

For the ReepLndants; lie. 1. Sanyai., COLnOOX 
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After hearinc the matter for sometirne, the Ld.Coun ci 

for opplicant prya for time for amendIng the U.A. ch.11cnring 

inpoejtjon of penal rent. Hence, the applicant Ic granted six 

woeks' time for proposed amendment, liotter stands adjourned t. 

O1082003 for hearing. 

2. 	A plaIn Copy of this order be handed over to the Ld. 

Counsel for both the parties. 
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